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IN THE CENIRaL ALMINIC (RGTIVE TRIBUNAL, JaIPUR 38NCH

JAalr R,
0.4.10.,955/92 dt. order: 7.7.1993
a,C.Jain | : annlicant
Vs,
Jnion of Indi& & Ors, : besphondents ’

te

Fr.J.K,Raushik . \ Coancel for aonlicant
Fr,J.D.Sharma ' : Counsel for resnonients
Hon'ble Er;B.B.Mahajan, lember {A)
idon'ble ir.Copal Krishna, Kember(J)

PER HOW BLE MR GOPAL KLISHWA, ElissR (TUDL.).

anplicant A, C.Jain, in this aoolication under
Section 19 of the A.?s act, 1985, has nrayved for guash-
ing the imougned order dated 13.4.92 {Annx.A-1) as modi-
fied vide order dated 15.9.92 (4nnx.A-3) transferring
him from the post of ©Pl Khandelsa toﬁﬁﬁ%t@%%% %gster
Neemkathana as also for gquashing the order dated

11.6.92 (Annx.A-2) rejecting'xk his renresentétion,

2. We have heard the counsel for the parties &nd
nerused the records. The grievdnce of the aoplicént
is based.on his own persondl problems due to untimely
e : o
death of his wiferandﬂailmentjof his a@ged mother. <o
far as the transfer of the &»olicant is concerﬁed, the
same 18 not challenged on the groand of ity being vio-
lative of any rules or malafide. iHovever, the &phk
annlicant regquest that his renresentation for trénsfer
to Jeinsur City @s and when there is a vacdncy mey sym-

pathetically be considered by the concerned dejartment.

3. In view of the aforesaid »nosition the anplication

does not stand on merits and the s2me is Addble—io-la
dismissed. Hdowever, it is open to the a@nhdlicant to méke
a fresh revresentadtion to the concerned Guthorities reg-

arding his transfer to Jaipnur City agdin and the same
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mdy be sympathetically considered keeping in view
. his personél inconveniences d@s 3dnd when there is a

vacancy. Parties to be&r their own costs.

Gt ﬁw%ﬁﬂb‘

{(Gopal Krishna) (B.B.Mahajan)
Fember {(J) lember(A).



